Company : Sol Infotech Pvt. Ltd.

mKUtChEhl’y Website : www.courtkutchehry.com

Madras Christian Marriages Validation Act, 1934
08 of 1935
[16 April 1935]
CONTENTS

1. Short title
2. Validation of certain irregular marriages, certificates, and acts
3. Validation of records of the said irregular marriages

Madras Christian Marriages Validation Act, 1934
08 of 1935
[16 April 1935]

PREAMBLE

An Act to validate certain marriages solemnized by Mr. A.
Asirvatham of the Self-Supporting Seventh Day Adventist Church
for the Tamil country in the district of Tinnevelly.

WHEREAS licences were granted by the Government ofMadras on
the 26th day of October 1928 to Mr. A. Asirvatham of the Self-
Supporting Seventh Adventist Church for the Tamil country in the
district of Tinnevelly to solemnize marriages and to grant
certificates of marriage between Indian Christians under sections 6
and 9 respectively of the Indian Christian Marriage Act, 1872
(Central Act XV of 1872);

AND WHEREAS on the 7th day of Augustl933 the said licences
were revoked by the said Government;

AND WHEREAS after the date of the said revocation the said Mr.
Asirvatham continued to solemnize marriages and to grant
certificates of marriage up to and including the 15th day of
November 1933 as if the said licences had not been revoked;

AND WHEREAS if is doubtful whether the marriages so solemnized
and the certificates so granted and the other acts done by the said
Mr. Asirvatham in virtue of the said revoked licences on and from
the 7th day of August 1933 up to and including the 15th day of
November 1933 are valid in law;

AND WHEREAS there is no reason to doubtthat the parties to the



said marriages believed in good faith that the said Mr. Asirvatham
was legally entitled to act on his said revoked licences between the
said dates;

AND WHEREAS it isexpedient that all such marriages and all
certificates of marriage granted and all other acts relating to such
marriages or certificates done by the said Mr. Asirvatham should be
validated;

AND WHEREAS the previous sanction of the Governor-General has
been obtained to the passing of this Act; It is hereby enacted as
follows:--

1. For Statement of Objects and Reasons, see Fort St. George
Gazette, dated 27th November 1934, Part IV, page 476.

1. Short title :-
This Act may be called the Madras Christian Marriages Validation
Act, 1934.

2. Validation of certain irregular marriages, certificates,
and acts :-

All marriages solemnized, all certificates granted and all acts done
by the said Mr. Asirvatham on and from the 7th day of August
1933 up to and including the 15th day of November 1933 which
would be valid if the licences granted to him on the 26th day of
October 1928 had not been revoked shall be deemed to be as valid
as if he had held licences under sections 6 and 9 of the Indian
Christian Marriage Act, 1872 (Central Act XV of 1872), on and from
the 7th day of August 1933 and up to and including the 15th day
of November 1933 and no such marriage, certificate or act shall be
deemed to be invalid by reason only of the fact that the said
licences were revoked.

3. Validation of records of the said irregular marriages :-

Certificates of marriages validated by section 2 and register-books
and certified copies of true and duly authenticated extracts
therefrom deposited in compliance with the provisions of the Indian
Christian Marriage Act, 1872 (Central Act XV of 1872), shall, in so
far as the register-books and extracts relate to such marriages, be
received, as evidence of such marriages as if such marriages had
been duly solemnized under the said Act.






